‘53‘

Convention Committee

[sft wferer save]

2 ol oAy et e €
gd sarer T f g gw awedfs €
3 Tmaw & o faw wfew €
g% fears wriarg @ wfgw o
wz g, wfxdl wr Avew § 1WA
@l w1 Fw, ur onfx  faAw W
srqeqT @Y Wifgy o fadz W EIR
qgr  wEY fawar § 1 ¥ WY SwE
femr o wfEm ) EET W WE
IA@ L | TIR gF ¥ T A
WIFT SHFIT & | IUL ARW g a3t
qaq § o SEw AT ¥ fag
¥ wEE T gyl #v wrer A
arfee

13.08 hrs. Lt
RESOLUTIONS RE. RAILWAY CON-

VENTION COMMITTEE
THE MINISTER OF RAILWAYS

(SHRI L. N. MISHRA) : I beg to move :

-

wIhat this House do resolve that the
membership of the Parliamentary Com-
mittee to be appointed in pursuance of
a2 resolution adopted by Lok Sabha on
7th May, 1973 to review the rate of
dividend which is at present payable
by the Railway Undertaking to General
Revenues as well s other ancillary mat-
ters in conmnection with the Railway
Finance vis-a-vis the General Finance
and make recommendations thereom, be
increased by 2 more members of this
House to be nominated by the Speaker.”

MR, SPEAKER : The question is:
“That this House do resolve that the
membership of the Parliamentary Com-
mittee to be appointed in pursuance of
a resolution adopted by Lok Sabha on
7th May, 1973 to review the rate of
dividend which is at presemt payable by
the Railway Undertaking to General
Revenue as well as other ancillary mat-
ters in connection with the Railway
Finance vis-a-vis the General Finance

‘ aod make recommendations thereon, be

increased by 2 more members of this
‘House to be nominated by the Speaker.”

The motion was adopted.
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leading Statements by Ministers " -
SHRI L. N. MISHRA : I beg to smove:

“That this. House do recommsnd te
Rajya Sabha to agree to associate . ome
more member. from Rajya Sabha with
the Parliamentary Committée to review'
the rate of dividend which is at present
payable by the Railway Undertaking to
General Revenues' as well as other an-
cillary matters in connection with the
Railway Finance vis-g-vis the General
Finance and make recommendations
thereon, to be nominated by the Chair-
man and to communicate the name ‘of
the member so appointed to this
House.”

MR. SPEAKER: The question is:

“That this House do recommend = to
Rajya Sabha to agree to associate one
more member from Rajya Sabha with
the Parliamentary Committee to review
the rate of dividend which is at present
payable by the Railway Undertaking to
General Revenues as well as other ancil-
lary matters in connection with  the
Railway Finance vis-a-vis the General
Finance and make recommendations
thereon, to be nominated by the Chair-
man and to communicate the name of
the member so appointed to this House.”

The motion was adopted.

13.10 brs,

STATEMENT RE. REPORT OF SUGAR
ENQUIRY COMMITTEE

THE MINISTER OF AGRICULTURE
(SHRI F. A. AHMED): Sir, yesterday the
hon. Member, Shri Laxminarain Pandeya,
raised the question of the report of the
Sugar Enquiry Committee. 1 have great
pleasure to inform the House that the Re-
port of the Committee was submitted to
me yesterday evening and it is under
examination.

PRENRRIY
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13.11 hrs,
MOTION RE. ALLEGED MISLEADING
STATEMENTS BY MINISTERS

MR. SPEAKER : The House will now
tske up the motion to be moved by Shri

Shysmnanden Mishra, The time allotied is
four hours. :



